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CCNTRAL ADi'v11Nl:iTRt\ Tl VE TRJ BJJr.L ALlAHABAD B B'JCH 

ALl.AHABAD. 

199 7. 

Original Aef:licat!on n o . 310 of 1994 • 

Hon ' ble tlir. S. Da ~11 Admi nistrative Member . 

Doodh Nath, 5/0 Shri Hari Nara in, r/o Village f\ agtara , 
Post-,-\ndha u, District-G.'1a zipur . 

• •.. Appli cant 

C/A Shri ~t1 h endra Pratap 

versus 

1. Union of India • 

2. Finance .::)ecretary, Govt. of Ind i a , I\ei.v Delhi. 

3. Chief c ontroller, Govt. Opium & Alkloids Fact 0ry, 10-C, 
Ha riom colony, t .• urar , G\i'Jo llor-6 {M.f .) 

4. Narcotics commissioner Of lnd i a , 19 :,ial Road , h1urar, 
G>"1ol i or- 6 (r11 . P .) 

5. General !.'i;3nager, Govt . Opium!:. .o..lkloide Factory, 
Gh a z i p ur, U. P • 

• • • • Respondents 

C/R. l<in. ~ sadhana Srivastava. 

0 RD ER 

Hon ' ble Mr . S . Da va 11 Member- ,!\ .! 

Th i s is an application under Si?cti on 19 of the 

Administrativ e Tribunals Act , 1985 . 

Th e af>~Jlicant seeks the setting dside of order 

dated 08 .09 .93 and a direction to the respon:ients to appoint 

service on a suitdble job in plcice of h i s fc1ther 
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who died in hclrness . He has also made request for award Of 

the cost . 

3 . The facts as stdted by th e app l icant was t hat his 

fa ht er was appointed as semi skilled l abour by the respondents 

on 26 .11.95 and died on 01 .02 .91 v-Jhi l 2 working on the same 

post . The a(J~ l icant himself moved an applicdt.i ')n on 11 .09 .91 

f or compa ss ionate appointment in p lace of his ~·father who 

died in harness . AS the respondents di<ll n0t reply . The 

app ~ icJ rrt moved an app lir;at.i :>n bef vre t he cer.t rd 1 ndministDitive 

Tribunal on 20 .09 . 93 . 1\lthough the applicant had menti<ned 

that he vJas filing true copy of ap~licdtion made before the 

centrdl Mdminjstra tive Tribuna l ddted 20 .09 . 93 as annexure 
file«_, c.•py &f 

,.:..- 3 • he has dCtU... -l.t L~ ..tlelf t er writt en by hi.m to t he :r;cna;; r r 

Govt . 4'eium Fa ctory, Gh.:i zipur stating that he was informed 

'thdt his applictttion has been rejected and seski ng the 

reasons for r eje-ction of the diJp l ication . 

• 

,L\r~ uements of Shri M. Pratap learned counsel for t he 

af:-plicant and Kln. ~ sadhana Srivastava, learned c ounsel f or the 

respondents have been heard~ 

5 . The r espond ents jn their count er affidavit ha ve 

mentioned thdt t he amount5. of o .c . R . G, - ~.F·F and ansur~Ge 

were paid to the upplicant and his brother . The r espon:l ent s 
-

have admitted that the app l icc.ition for compassionate appoint1nm't, 
. 

was rece ived from the ap.., licant • sut he has not g iv~n 

detdils of his immovable and movdLle proi-> c.rties and he was 

illeterate and did not !'lave qualificc.ltion of uth STD pass . 
I 

in order to qua lifyf or a!Jpointrnent as \A/O.L.ker ~ :!e sh oul d have 
1 

passed class 8th Std . He ha s also been menticoed that he 

born in 1957 . The resp ~nden ts have also ment i oned that it 

h f the ap,, lic~nt 
wa.s found out in inquiry that the mot er 0 r-
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h•d pre4ece•se9 his f•ther •ntl that there were 2 h•uses •n• 
10 bigh•s •f •gricultur•l lilnd •ntl • tr•ct•r f•r •griculture 

in the n•me •f the •pplic•nt •n• his yeunger br•ther. His 

y•tnger br~ther w•s -ls• running • private sch••l in the 

vill•ge which h•tl 2!50 stUllents which w•s ur.t• cl•ss 8th. 

Alth •ugh the cpp lic•nt h•ti ch• llengetl the l•ying • ewn ef •n 

educ•ti1911•1 qUilific•tien f•r the p•st •f worker •ntl has 

mentiene9 th•t m•st ~f the persens e~l•yetl •s w•rkers •re 

ill.i;er•te, it is not necess•ry te give • finlling en this ple• 

•s it is cl e•r fr•m the reply filed by the resp•nd en ts th•t the 

femily •f the 9eceasetl erq>l•yee w•s net left in inlligent 

circumstances •ntl c•~•ssien•te •pp•intment in the c«se •f the 

•pplic•nt w•s not W9rranteti by the circumstances. The •ppli~nt 

seems te h•ve lllilae •pplic•ti•n mder the impressi•n th•t if 

an e~l•yee tlietl in h•mess his depentlents h•tl necess•r-ily tea 

be given empl•yment. This is neither the intentien n•r the 

objective of Govt. ord~rs rega rding c•Cll>assien•te ipp•intment. 

The •pplicatien is, theref •re, dismissetl eis lacking merits. 

6. There sh• 11 be ne ereler •s to c•sts. 

~ternber-A 
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